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THE ORISSA APPROPRIATION (NO. 
3) BILL, 1973—contd. 

SHRI C. P. MAJHI (Orissa): Sir, every-
body knows that the State of Orissa is 
economically backward and the reason for 
its backwardness of the State is well known 
to everybody. It it the political instability and 
the natural calamities that affect the State 
very often which are the causes for its 
economic backwardness. And, Sir, the 
political instability has been on account of 
the fact that the politicians who had headed 
the Government of the State for the last 25 
years have been manipulating the politics of 
the State. 

As a matter of fact, Dr. Mahtab, Mr. Biju 
Patnaik and Mr. R. N. Singh Deo were there 
for the last 25 years in the State's 
administration. And now, my friends of the 
opposition say that the Government of India 
has been neglecting the State and that on 
account of the stepmotherly treatment the 
State has been backward. But I do not agree 
with my friends on that. If the leadership of 
the Stale by Mr. Patnaik, Dr. Mahtab and 
Mr. R. N. Singh Deo was actually strong, the 
State would by now have improved a lot... 

SHRI SUNDAR MANI PATEL (Orissa): 
That means you are repeating the same 
statement that was made by the great Prime  
Minister... 

SHRI C. P. MAJHI: May be.   But you 
cannot deny the realities. Those persons who 
have now formed a perverted party, were 
there in the State; they were there in the 
affairs of the State. And because of their 
leadership, the State has been neglected. 

There are certain districts in the State which 
are very much developed, and there are 
certain districts, specially tribal districts—
there are 7 tribal districts out of 13—which 
are extremely backward. And you will be 
surprised to know, Sir, that the people in 
these areas are distressed during the lean 
season of ihe year, especially from the 
months of July to 25 RSS/73—7 

October; most of them depend upon Gov 
ernment charity and they do not have an) 
work at present, because the working season 
is over. The .Government is also not able to 
take up major works in those areas. They are 
not only economically backward; they are also 
educationally backward. They are not able to 
voice their grievances. They actually lack ex-
pression because they belong to Adivasis. 
because they belong to the weaker sections of 
the community, they are not able to say what 
they actually want to say to the Government. 
So these areas have been very much neglected 
still today. 

My friend, Mr. Singh Deo, was telling that 
Government has lost a revenue of about one, 
crore of rupees on account of sal seeds. In this 
connection I also Want to remind Mr. Singh 
Deo, that there was a Ferro Vanadium factory, 
which the Swa-tantra Ganatantra Ministry 
sold to help their private businessmen. That 
was sold to private business entrepreneurs at a 
cost of Rs. 2 lakhs... 

SHRI K. P. SINGH DEO (Orissa): Did that 
ferro vanadium factory produce sal seeds.. . 

(Interruptions) 
SHRI C. P. MAIHI: That factory had been 

sold away at a cost of Rs. 2 lakhs; it could 
have fetched about Rs. 10 lakhs. So these are 
the things. Some inquiry Is being conducted 
against some Ministers who were heading the 
State during the lasi few years. Now some of 
my hon. freinds of the Swatantra Party have 
become very much allergic that the inquiries 
are not being done properly and all that. 

Sir, 1 want to say something about the 
condition of the poor adivasi people in the 
tribal district. About 75 per cent of the State 
population is below the poverty line. But in the 
tribal areas more that 90 per cent people have 
nothing to fall back upon. In my area, i.e. in 
the district of Mayurbhanj, the condition of the 
people has become so distressing that they 
have left their native villages in search of em-
ployment     outside     the     State.    Sir,     to 
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[Shri C. P. Majhi] 
emove the distress of these adivasis people, 
some sort of permanent nature of tfork should 
be undertaken in those areas. 

Then 1 would mention about irriga-ion. 
Irrigation in the tribal districts has jeen very 
much neglected. In the coastal districts, 
irrigation facilities are about 50 per xnt of the 
cultivable land whereas in the ribal areas, tli£ 
agriculturists do not get iven 5 per cent 
irrigation facilities. How :an we expect to 
develop all these weaker sections of the 
community? Unless some sort of permanent 
step is taken for the employment, nothing can 
be done. There is arable land in the area. But 
the actual amount of irrigation work done is 
very small and the allotment is extremely 
poor in comparison to the necessity of that 
area. 

In the matter of communication also, the 
tribal districts have been neglected. Even 
many sub-divisional headquarters have not 
been connected by all-weather roads. I need 
not mention about the block headquarters. 
There are block headquarters which do not 
have communication at all. Unless we 
improve the communication facilities in those 
areas, it is impossible to think of the 
development of the tribal people however 
much we may talk about it. Unless the basic 
approach is changed, we   cannot   expect   
development. 

Another point is regarding the sale of 
liquor. In the entire State, the liquor is being 
sold every where. But in the tribal areas, the 
condition is very bad. You may not get a glass 
of water in a vi l lage.  but you will surely get 
gallons of liquor in every village. It is actually 
robbing the poor adivasi people of whatever 
little they earn and they are being exploited by 
these liquor vendors. Unless prohibition is 
effected in those areas, the condition of the 
poor adivasi people will not improve. Sir, 
with these words I support the Bill. I hope that 
the condition will improve. 

Thank you. 
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The Sub-Divisional Officer has two Sub-
Inspectors, Shri Araku and Shri Bariq and 
one Havildar, Shri Jaggu Prasad, who have 
committed offences under sections 211  
and 223 I.P.C. 
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THE VICE-CHAIRMAN (SHRI S. S. 

MARISWAMY): The House stands ad-
journed till eleven A.M. tomorrow. 

The House then adjourned at one 
minute past six of the clock till 
eleven of the clock on Tuesday, the 
4th September  1973. 
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